nl TEM NO. 4 (1 n Chanbers) COURT NO. 3 SECTI ON | VB

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

I.A Nos.2 and 3 in

Petition(s) for Special Leave to Appeal (G vil) No(s).18082/2003

STATE OF HARYANA Petitioner(s)

VERSUS

JAl SINGH & ORS. Respondent ( s)

(Appl n. (s) for inpleadnent)

Date: 31/03/2005 This matter was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE Y. K SABHARWAL
For Petitioner(s) M. Hari ki shan Katari a, Adv.
M. Mnjit Singh, Adv.
Ms. Kavita Wadi a, Adv.
For Applicant(s) M. Ravi ndra Bana, Adv.
For Respondent (s) M. Bal bir Singh Gupta, Adv.

M . Chander Shekhar Ashri, Adv.

M. Ashok Kumar Singh, Adv.



UPON hearing counsel the Court made the follow ng

ORDER

The interlocutory applications are all owed.

[ T.1. Rajput ] [ Phoolan Wati Arora ]

Court Master Court Master



